FORM A
PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF DOMINO'S PIZZA PRIVATE LIMITED

1 | NAME OF CORPORATE PERSON Domino's Pizza Private Limited -
2 | DATE OF INCORPORATION OF CORPORATE PERSON 19/03/2012
3 | AUTHORITY UNDER WHICH CORPORATE PERSON IS ROC — Delhi
INCORPORATED / REGISTERED
4 | CORPORATE IDENTITY NUMBER / LIMITED LIABILITY U74900DL2012FTC233105

IDENTITY NUMBER OF CORPORATE PERSON
5 | ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL Regus Elegance,Level 2, Old Mathura

OFFICE (IF ANY) OF CORPORATE PERSON Road, Jasola,New Delhi- 110025, Delhi,
India.
6 | LIQUIDATION COMMENCEMENT DATE OF CORPORATE 25/03/2026
PERSON

7 | NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE NUMBER | Ajay Rajendra Abad

AND THE REGISTRATION NUMBER OF THE LIQUIDATOR Address: Sr. No 6/10/14, 7* floor, office
no C-704, Vantage C, Opp. Bavdhan
Police Station, Bavdhan Khurd, Pune —
411021.

Email: ipajayabad@outlook.com
Telephone no.: +91 9890065176
Registration No: IBBI/IPA-001/IP-P-
02228/2021-2022/13721

8 | LAST DATE FOR SUBMISSION OF CLAIM 24/04/2026 B

Notice is hereby given that Domino's Pizza Private Limited has commenced voluntary liquidation
on 25" March 2026.

The stakeholders of Domino's Pizza Private Limited are hereby called upon to submit proof of their
claims, on or before 24™ April 2026, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proof of claim shall attract penalties.

. . Digitally signed by
Ajay Rajendra Ajay Rajendra Abad
Abad Date: 2026.03.27

14:44:22 +05'30"

Ajay Abad
Date: 27" March 2026
Place: Pune
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NOTICE FOR PUBLICATION

DEBTS RECOVERY APPELLATE TRIBUNAL- DELHI

Apartment No. 318 llird Floor, Hotel Samrat, Kautilya Marg,
Chanakyapuri, New Delhi-110021.
Appeal No. 241/2024
In R.A No. 01/2024
O.A. Dy. No. 197/2023
(DRT-III, Delhi)
...Appellant/s

Canara Bank
Vs
Supreme Panvel Indapur Tollways Pvt. Ltd. & Ors.

NOTICE

1. | Supreme Panvel Indapur Tollways Pvt. Ltd.
Registered office At:- 510, 5th Floor, ABW Towers,
IFFCO Chowk, M.G. Road, Gurgaon 122012.

Whereas the notice that an appeal from the order passed by the Presiding Officer of
D.R.T. in the above case has been presented by the appellant on 30.08.2024 and is
registered in the Tribunal. The matter was listed before this Tribunal on 16.03.2026.
Whereas it has been shown to the satisfaction of the Tribunal that it is not possible
to serve you in the ordinary way, Therefore, this notice is given by advertisement
directing you to make appearance in this Tribunal on 27.04.2026.

The Publication be made in two newspapers "one in vernacular language and
the other in English” which are widely circulated in the said area/last known
addresses of the respondents.

Whereas take notice that in default of your appearance on the day mentioned
above, the case will be heard and determined in your absence.

Given under my hand and the Seal of the Tribunal, this 20th day of March, 2026.

...Respondent/s

Respondent No. 1

FORM WIN 14
[See rule 20]
BEFORE THE NATIOMAL COMPANY LAW
TRIBUNAL
NEW DELHI BENCH - VI
IN THE MATTER OF:
TACTFULL INVESTMENTS LIMITED
iIn Liguidation),
CIN: UT48930DL1904PLC0GOT15,
(Cempany incorporatad under the
Comganies Act, 1956)

Petitlon Mo, CP-61/271-27T2'N0 al 2022
Notice of winding up order and
Appointment ol Provisional Liquidator
By an arder made by the Tribunal in the above
matier dated the T day of June 2024, it was
ordered that the above-named company be
waund up under the privisions of the

Compasnes Act, 2013,

By an order made by the Tribunal in
CAZE7/2024 in the above matier dated the
26" day of February 2026, it was ordered that
the Mr. Amil Bhatia (IF) i appointed .as
Provisional Liguidatorof the company o carry
o e process

Dated this 27" day of March 2026.

TIGER LOGISTICS (INDIA) LIMITED
CIN- L74899DL2000PLC105817
Regd. Office: D-174, Ground Floor, Okhla Industrial Area,
Phase-1, New Delhi- 110020.
Tel.: 011-47351111 Fax: 011-26229671
Website: www.tigerlogistics.in, Email.: csvishal@tigerlogistics.in

RESULT OF POSTAL BALLOT
The resolution for the Special business as set out in item no. 1 in the Notice of the Postal
Ballot, duly approved by the members with requisite majority. Essential details pertaining to
Postal Ballotare hereunder:

Sr.No. | Particulars Details
1 Date (Last Date of Voting by Postal Ballot) 26.03.2026
2 Number of Shareholder as on record date 25,757

Kindly note that the resolutions were duly passed with requisite majority. Further
shareholders are requested to refer Company’s website www.tigerlogistics.in and Stock
Exchanges Website i.e., www.bseindia.com and www.nseindia.com to get more details
aboutresult of Postal Ballot.

By the Order of Board of Directors

For Tiger Logistics (India) Limited

Sd/-

Vishal Saurav Gupta

Company Secretary & Compliance Officer

Place: New Delhi
Date: 26.03.2026

Form No. INC-26
[[Pursuant to Rule 30 of the Companies (Incorporation) Rules, 2014]

Before the Central Government
Regional Director, Northern Region - I, Delhi

In the matter of sub-section (4) of Section 13 of Companies Act, 2013 and clause (a) of sub-
rule (5) of rule 30 of Companies(Incorporation) Rules,2014

AND
In the matter of Guru Nanak Fab-Tex Private Limited having its Registered office at 222
Katra Nawab, Chandni Chowk,NA,Delhi,India,110 006
[CIN:U51311DL2004PTC130020]

Notice is hereby given to the General Public that the Company proposes to make Application
to the Central Government under Section 13 of the Companies Act, 2013 seeking confirmation
of alteration of Clause Il of the Memorandum of Association of the Company in terms of the
special resolution passed at the Extra Ordinary General Meeting held on 09-03-2026 to
enable the Company to change its Registered Office from, "National Capital Territory of
Delhi" to " State of Uttar Pradesh".

Any person whose interest is likely to be affected by the proposed change of the registered
office of the Company may deliver either on the MCA-21 portal (www.mca.gov.in) by
filing investor complaint form or cause to be delivered or send by registered post of his/
her objections supported by an affidavit stating the nature of his/her interest and grounds of
opposition to the Regional Director, Northern Region - I, B-2 Wing, 2™ floor, Pt. Deendayal
Antyodaya Bhawan, CGO Complex, New Delhi - 110003 within fourteen days from the date
of publication of this notice with a copy to the applicant company at its Corporate office at

.....Petitioner

FORM NO. INC-26
[Pursuant to rule 30 tha Companies
(Incorporation) Rules, 2014)
Adverisamend Io e pubished b e
nawspaper for change of regisbened office
af e pompany from anestale to anoiher
BEFORE THE CENTRAL GOVERNMENT REGIDKAL
DIRECTHR MORTHERN REGRM, DELE
Ir the matter of sub-sactom (4} of Section 13
of Companies ot 2003 and ausa ) ol
sub-nus (5} of e 36 of the Comparees
iineorposalion] Hules, 2014
AKD

In tha maserof DIVYA INFRAPROMOTERS
PRIVATE LIMITED hawng #s registered
office &t 5FS5 Flat No, 69, Pocket-1, Sector-2,
Dwarka, New Delhi, Delhi- 110075

......... Apalicant
Malica 15 haredy gven o the Genaral Public thal the
Company proposas io make soplicafion 4o the
Cenlral - Gowenrmanl orcler Sacken 13 al the
Companies Acl, 2013 zeskirg -confimatian of
alteraticn of 1he Mamorardum of Associatian of the
Campany in lerms of the Soacial Basalulion passed
gt the Extreominay General meedng held on 237
March, 2026 to enakie the Company |0 changs 23
Ragistansd ofice Som "National E-‘if't'li!l Tarritary
of Debhi" o “5tate of Uttar Pradesh®.

Ay persan whasa nilenast s dkely bo be atfeched by
the propoged changs of the mgsleced office of the
corpany may oeiver either on the MCA-21 portal

&n/- = he add ioned below: iwaw.meagav.ing by filing investor compiaint

BY ORDER OF THE TRIBUNAL pory el HINDUJA HOUSING FINANCE LIMITED W the address mentioned below: form arcausa ta i delivared orsend y regsterec
Sd/- ts Lyl Salal Sai o Sk " . - " pest of hishar objections supported by an afidawt

Section Officar Provisional Ligukdator Corporate Office:Mo. 167-169, 2nd Floor, Anna Salai, Saidapel. Chennai poudiiouds 222 Katra Nawab Chandni Chowk,NA,Delhi,India,110 006 staling B nakune of hisier misnest and grounds of

- BO001S, and Branch affice: &t F& Firsl Floor Mahalaxmi Metro Tower
Seclor 4 Yaishali Ghaziabad. 200019. Authorized Officer: Ms Secma Sharma (ELM),
M.AB43061237; Mr, Aren Mohan Sharma (ALM), M.A800852999; Mr. Shashi Mishra (RAM),

TACTFULL INVESTMENTS LIMITED
Address: 5-34, LGF, Greater Kailash-1l Mew
Defhi-110048

ppposion i the Regional Director, Moethern
Remion, B-2 Wing, ¥ Floor, Pt Deendayal
ﬁ.ﬂﬁnﬂdﬂa Bhawan, CGO lZ-‘clmEﬂB:. Maw Delhi -
i

For and on behalf of the Applicant
For Guru Nanak Fab-Tex Private Limited

OMKARA ASSETS RECONSTRUCTION PRIVATE LIMITED T TG g M.718025302: M Anul DUkshit|CAM) M, B447376163 Utkarsh Gupta | | icaton ortha souos wil s cops 1 e spplant
Corporate Office: Kofinoor Souare, 471 Floor, N.C. Kelar Marg, .G Gadkari Chowk, lar'lfl-'lhwndunégmall com MOTICE OF SALE THROUGH PRIVATE TREATY (Director) company & its registered. ofice at the address

Diadar{W), Mumiba - 400028 Tel: (2292311118 13548340

Notice under section 13(2) of the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Inferest Act, 2002 [The Act)

Mams of Borrower|s) |4 Ourtstanding Amount [R5 (B]

LOAN ACCOUNT NO.
HHENODOO439T62
RAMA NARAYANANN M.B

Rs.2,58,756/-[Rupees Twa Lakh Fifty-Eight Thousand Seven
Hundred Fifty-5ix Only) ason 22.03.2026, Plus. nterest and
other charges we f23.03,.2026,

Date of NPA [C) 11-10-2022

Particulars of Mortgaged propertyf{ies) (D)} APARTMENT NO. 003 GROUND FLOOR |
TOWER D, THE ESFERA SECTOR 3TC, GURLUGRAM HARYAMA 122001, WITH CAR
PARKING D1, ADMEASURING AREA 1650 30 FT.IN

That the ghove-named boerowerfs) have failed to maintain the fnancigl discipline loweards their
kan accounifs) and as pes books of acoounts maintained in the ondinary courss of business by
the Company, Column 8 indicates the cutstanding amount,

Dty perzistent defaull i repaymant of the Loan amount on the gartof the Borowarns) tha
ghave =aid logn account has been cassdfied by the Company g2 NMaon-Performing Assal on
01.10.2022 within the quidelines relating 1o assels dassificalion isswad by Requlating Autharily.
Consequently, nolices deted 23.03. 2026 under Sec, 1302) of the Actwers also issued to each of
Ihe boerowers

The Company caked upon you: the gbove named Bomower|s} 1o discharge in full hisiheir
lahitilies lovwands tha Company by making the paymant of the enlira cutslanding duas indcaled
in Column B above incuding up to date imeres], cogts; and charges within 60 days from the date
of pubScation of his nolics, failing which; Ihe Campany shall ba anbflad 1o ake furthar achion
under ihe provisions of ARFAEST Act & Rides made thew under including but fimited 1o
possession ol the Mortqaoed Property menlioned In Cokirmn O above and shad alsa take such
oiher actions asis avalable o the secuned creditor under any other kv,

Plaass nata that in lerms of provisions of sub-Section (8} of Seclion 13 of he SARFAES] Act, A
bomoeer can tender the enfire armount of cudstanding dues togetherwith a8 costs, chamges and
expansas-incured by the Secured Credibor only il 1he date of publicaton of tha nafice for sale of
the secured asselis) by pubbs auction, by Inviting quolations, tender from public-or by private
Ireaty, Further it may aiso be noded thatn casa Borrgwer ads bo redeem the secured assel within
aforezaid legally peescrbed time frame, Borrower may not beentithed o redeem Bhe propery.”

In terms of provision of sub-Saction [13) of Sackion 13 of the SARFAES| Act, vou ane heraby
prohibited from fransfarring, sither by way'of sale, lease or oihensiza (other franin ihe ardinary
coursa of his businass} any of the secured assels referrad ba in the nolica, wilhou! poor wiitken
tonsent of secured craditor Authorized Cifices

Place: HARYANA For: Omkara Assets Reconstruction Private Limited

Diadad: 37.03.2026 {In its capacity as a Trustes of Dmkara PS 222024-25 Trust)

IF Reg. Na,
IBEIPE-O001 AP-POORBT 201 7-18/1 1087
AFA valld upto 31122006

FORM MO, INC-26
[Pursuant o ruke 30 tha Companias
{Incorparation) Rukes, 2014)
|Atvarimamen| ba be pubishad in the newspaper for
| change of registerad affice of the company fram one
Slate s
BEFORE THE CENTRAL GOVERNMENT
HORTHERN REGION |

In e mater ol sub-sacton (4 of Seion 15 of
| Campanias Acl- 2013 and claese () of sul-rulg (5ol
;ﬂ.l'El A0 al ke Campanias (ncamparafion ) Rules 2074

I fthe: mattes of Bandhu Systematix Private Limifed
hasing its regetened oifics al B-B, Bahadur Shah Jaky
| Marg. Heew Diathi, India —Bpplicant
Matice is hereby ghean to the Genersl Plalic that tha
‘Company proposes 1o make apphcation o the
Central Govemment under Section 13 of 1he
|Companies Acl, 2013 seeking confirmation of
alberation of fhe Memorendum of Associabon of the
{Camgarny intarms of the Spacial Resalution passad
fal the Extraombnary Senerdl meeting held on 28t
{Fabruny, 20268 t-arable the Company te changeils
Rapistered office fram "Mational Capital Tarrifory
(of Dl o thes " State of Haryana™
ATy PEFEDN whose inferesi B iIIl.l:I:.' 1o b e ot by
thar propessid Ghange of the rigesbansd offce of the
tcompany may delivar aither an the MCA-21 poral
| 'wwiwmca.gavan) by fiing invessar complaint form
{or cause Io e oefivered or sand by registersd paat of
(Heihar abjections supported by an afidadl slasng
(e nature Of Iesher intefest and grounds of
‘oppeeition o e Ragicnal Dineclor. Marlhem Regaon
(I, B-2 Wing, 2nd Floor, Pt. Deendayal Antyodaya
iBRawan, CGO Complen, Mew Dehi - 190003,
{wenm foirtien days (rom B date of pubicaton af
{ bz nofice with a copy ol the applicant company adils
ragisteeed offica al the address manlionad el
{*8-8; Bahadur Shah Jafar Marng, Mew Delhi®
Far and on hehalfof tha Applcant
Bandhu Systomatix Private Limited
Sai-

| Diate: 27,03, 2026 Yogesh Bhatia

Sale 0f Movable & Immovable Aszats Charged To Hill Under Tha Securitisalion Ard
Recorstruction Of Financial Assets And Enforcement 0F Secority Interest Act 2002 (sarfaesi Act).
The undarsigned a5 Awthorized Dificer of HHFL has taken ovar possesseon of 1he schedule
progery uss 13[4} of the SARFAESI Act Pubdic al large is informed {hat (he sacured properly as
mentloned in ihe Schedule are availatbe for sale through Private Treaty, as per the terms agraeable

to HHFL forrealzation ol s dues on "AS |5 WHERE 1S BASIS” and "AS |3 WHAT 15 BASIS".
atandacd lerms & conditicns for sake af property Ihroegh Prisabe Trealy are as under: 1. Sale
through Private Treaty will be on “AS 15 WHERE |5 BASIS™ and “AS |5 WHAT |5 BASIS". 2, The
purchaser will be raguired ip depasit 25% of the sale conzideratian on tha next warking day o
racaipt of HHFLS aceaplance of offer lor purchase of proparly and e ramaining amaunl within
15 days thereafter 3. The purchases has to deposit 10% of the offered amount along with
application whichwill he adjusied against 25% of the depositio be made as perclause (2) above,
4. Failurg te ramif the amaunt 85 required undar clase (2) above will Gausa ferfaifure of amanl
already pald including 10% of the amounl paid along with applEcatian. b In case of non-
actaptance of offer of purchase by the HHFL, the- amountof 10% paid aong with the appication
will be rafunded withoud any intarest, B. The proparty is being sold with all the existing and future
gncurmbsancas whclher Kegwn or unknown to HHEL. The Aatbonmed OHRces  Sacared Greditar
shall npt be responsible In any way for any third-party clabms/ rights / dues. T, The purchaser
showld condust dus diligence on all aspacis relatad to the property (under salé throwegh private
lredty} o his satislacton. The purchaser shall not be entitied to make any claim against the
Authorized Officer  Secured Creditor in this regard at a tater date, 8. HHFL reserves the night to
repactany offer of purchase withoutassigring any reasan, 9. Incase of maore than ome aifer, HHF
will accepl thie highest aflfar 10, The intorested parties may contacl e Auiherized Dificer Tar
further detalls ! clarfications and far su Denittling thieir application onod betode 1004 20 26 The
Process shall be conciided 0 13,04.2026. 11, The perchaser has-to bear all stamp tufy,
registration lee. and ¢iher pepenses,; @xes, dutiesinrespectol purchase of the praperty, 12, Sale
Sl be o accardance with e provisiens of SARAFAES) At Rubes.

DIN: 09138138
Address: B -75, SECTOR 44, NOIDA, DIST. GAUTAM BUDDHA
NAGAR, UTTAR PRADESH - 201301

Date: 26.03.2026
Place: Delhi

menlianed below:

“SF8 Flat MNa. 49, Pockat-1, Seclor-2, Dwarka,

Mew Dwelhi, Deelhi- 110075
Farand on bEnal of e Applicant
Divya Infrapromoters Private Limited
Sdy-
Date - 27032026 Gaurav Shukia, Direclor
Placa; Mew Dalhi DIN-- DH648178

SMFG
Grihashakti

kgp Bake Fgps

POSSESSION NOTICE FOR IMMOVABLE PROPERTY

to the charge of “SMHFC” for an amount as mentioned herein under and interest thereon.

SMFG India Home Finance Co. Ltd.

Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051,
Regd. Off. : Commerzone IT Park, Tower B, 15 Floor, No. 111, Mount Poonamallee Road, Porur, Chennai - 600116, TN

WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. a Housing Finance Company
[duly registered with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “SMHFC”) under Secuitisation and
Reconstruction of Financial Assests and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers conferred
under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned below
under Section 13(2) of the said Act calling upon you being the borrowers (names mentioned below) to repay the amount mentioned in
the said notice and interest thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below
having failed to repay the amount, notice is hereby given to the borrowers mentioned herein below and to the public in general that the
undersigned has Taken Possession of the property described herein below in exercise of powers conferred on me under sub-section (4)
of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in
particular and the public in general are hereby cautioned not to deal with said property and any dealings with the property will be subject

[(Appendix IV) Rule 8(1)]

Schedule Description Of The Property (secured Asset): Flal No.- FF-2, LHS| Reserve Price: SI. | Name of the Borrower(s) Description of Secured Assets Demand Notice Date of
Fronfi Side| wilhout roof righls) Buikton PlotNe. 176, Khasra Mo, 307, land area | Rs. 850,000/- No.| /Guarantor(s) LAN (Immovable Property) Date & Amount Possession
measuring 65 8q. Yards, i.e. Meters Situated in the layoul Plan of Akashvani| (Rupees Eight Built Up Third Floor Back Side With Roof Rights Property 2.03.202
Coi- Sehkarl Awas Sareli L. Known a5 Abash Vike Vilage Sadulabed, | LARERY Lan - Bearing No.7, Area Measuring 40 Sq Yds, Outof Total Area|  p (8ed, o
e LIKEY N ———— — 609139211718353 [100 Sq Yds., Out of Khasra No. 105/10 Situated At Village| o =\ M20 et e
Place; Ghaziabad Dafe ; 27.03. 2078 &= Authorised ORicer- HINDULA HOUSING FINANCE LIMITED 1. 1. Bidesh Kumar Palam, New Delhi Colony Know As Vishwas Park, Block E, h - y g 25.03.2026
: : . ousand Six Hundred Fifty
2. Ramkali, Uttam Nagar New Delhi - 110059 Bounded As Under:- & Paise Sixty Seven Only) as
FORM A W/o. Bidesh Kumar  |East:- Gali 10 Feet, West:- Portion of Property/Floor, North:- on 11y03 2025 y
PUBLIC ANNOUNCEMENT Half Portoion of Plot No. 37, South:- Plot No. 38. T
[Reguiation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Lan :- \';\'/?LNO- l-F’{GF]:OFZ,Ohn Urg)eLGFrrund glqlqr (O Regr Lhs l;/liidle) i 13-05-20/25R -
Liquidation Process) Regulations, 2017] 613038011886374 | /Vithout Roof Rights’ Said Floor” Builit On Covered Area| Rs. 46,06,845.04/- (Rs. Forty
2. 1. Deenika Gunta Measuring 88 Sq.metrs., Out of Khasra No. 503/3 “Organic| Six Lakh Six Thousand Eight | 24.03.2026
FOR THE SEESEGF:I OF ;:E’:‘IET_IEI:?EEERS OF 2.Vive‘l)( Kuma? Homes” Situated In The Area of Village Makanpur Paragana| Hundred Forty Five & Paise
ZZA ) Loni Distt Ghaziabad. Four Only) as on 12.05.2025
. - : o . . Sd/-
| | NAME OF CORPORATE PERSON | Domino's Pizza Private Limited Place : Delhi / Ghaziabad Authorized Officer,

\Place: New Delni  Director {DIN: 01740595) Date : 25.03.2026 / 24.03.2026 SMFG INDIA HOME FINANCE CO. LTD.
— - - 9 DATE OF INCORPORATION OF 1800312012
(“' &)Y pnbL H in REG. OFFICE.. 97 FLOOR, ANTRIKSH BHAWAN, 22 K.G. MARG, NEW DELHI - 110001, CORPORATE PERSOM
@) Pnb Housing g el i .
Y S PHONES : 011-23357171, 23357172, 23705414 WEEHTE.-'I'J'l'l'i'l.pﬂ!]h[IIJEI[Ig.l:i}m 1 | AUTHORITY UNDER WHICH . -
B.0. GURBADN : PSCOD, 15t & 2nd Floor, Huda Market, Near Jharsa Chowk, Sector-31, Gurugram-122001. SR ORI e |FRSDEN Utkarsh Small Finance Bank
POSSESSION NOTICE (FOR IMMOVAEBLE PROPERTY) ' v )
Whareas the undersignad being the Authorsed Officer of the PNB Housing Finance Ltd. under the Securitisation and Reconstruchion of Finangial 4 | CORPORATE IDENTITY Aapki Ummeed Ka Khaata
Assels & incompliance of Rule &1} of Enforcement of Secuniy interest Ack, 2002, and in exgrcise of powers conferred under section 13(12) read HNUMBER OF E
with Rulé 3 of the Security Infefest (Enforcement) Rules 2002 izsuad demand noticels on the date mentioned agairst sach accownt calling upaon the CORPORATE PERSON U PESFTCa A PASIOUINE G NEN T S )
respaciive barrowen's Lo repay e amount as mantioned against aach account within 80 days from the'date of nabcads)/ date of recelpt of the said Zonal Office: 9B, Pusa Road, Rajendra Place, New Delhi, Pincode-10060
natices. Tha borrowaris having fafed to repay the amount, nolice Is heraby given 1o the borrowear's and the public In genatal that he undersyned 5 | ADDRESS OF THE REGISTERED Eﬂgﬁ E|E5|&ﬁtrf. LES'S 2 ':||1E| giﬁﬁﬁ‘ll"ﬂ Registered Office: Utkarsh Tower, NH - 31 (Airport Road), Sehmalpur, Kazi Sarai, Harhua, Varanasi, UP - 221 105.
has taken possasson of the propertyies descrbed hersin below in exencise powers conlerrad on himmer nder Saciion 134 of the sakd Act resd OFFICE AND PRIMNCIPAL Aoad, Jasola, New el - V100, i
with Rule 8 ofthe said Rules on the dates menfioned against esch account, The borrowes/s i particular and the pubicin gensral is herety cautoned OFFIGE OF CORPORATE Delhi, India. (Appendix 1V) POSSESSION NOTICE FOR IMMOVABLE PROPERTY [under rule 8(1 )]
s ‘1__'3?;""'"1'"3 F'"JDIE”Y"EE‘ ot #ﬁhln; W e ”&mf”f"ﬂ? s Eel;l‘ﬂ'f’“. 5 'm{“i‘agﬁﬁfﬂpfﬂaﬂf;”% F'ﬁ”ﬁ“h’f{ 25 E’Tg""rr[am PERON Notice is hereby given under the securitization and Reconstruction of Financial Assets and enforcement (Security) interest Act,
!:E;E é’?ﬁﬁfﬁﬁﬂlﬂ?&ﬁﬁm e o L I S WL L i e 6 | LIQUIDATION COMMENCEMENT | inas 2002 and in exercise of powers conferred under 13(12) read with rule 3 of Security interest (enforcement) rules 2002, the
S - . G . DATE OF CORPORATE PERSON | 2-1042028 authorised officer issued a Demand notice on the dates notes against each account as mentioned hereinatter, calling them to repay
Aggount dorower Lo- %gd o T b iAo the amount within 60 days from the date of receipt of the said notice. The borrowers having failed to repay the amount, notice is
. didsraatinrirnad : . = Wil o T | MAME, ADDRESS, EMAIL Ajay Rajendra Abad hereby given to the under noted borrowers and the public in general that the undersigned has taken Possession of the properties
HHH -ﬁﬁl.léqﬁ[fngi%ﬂ H?-H#& Mr. h'll.;r.;mg &1:1:1: 15.01,2026 Tﬁﬂ'ﬁ?ﬁeﬂﬁﬁﬁ.‘?ﬁ”ﬁu fﬂ;ﬁaﬁ'}jﬁﬁ 'f{ﬂ'f[‘r‘:‘_;ﬁﬁﬂ Jﬁ:ﬂ‘;'ﬁg’rfﬂ"ﬁ‘j’ ADDRESS, TELEPHONE Address: 5r. No 6/10/14, Tth Floar, described herein below in exercise of powers conferred on him/her under section 13(4) of the said act read with rule 8 of the said
B.0.° GURGAON & GURGAON Verma Th{lusa_rld Two Hurld:;d_ Prssassian :g'n_{.r,;,_ Gurgasn Ha'rll.lana NUMBER AND Office No C-704, Vantage C, rules on the dates mentioned against each account. The borrower in particular and the public in general is hereby cautioned not to
SOHMA ROAD Seventy-Six & Fifty-Two Paisa Ingia, 122103 THE REGISTRATION NUMBER Opp. Bavdhan Police Station, deal with the properties and any dealing with the properties will be subject to the charge of UTKARSH SMALL FINANCE BANK
| . Onky) OF THE LIGUIDATOR Ravihan Khurd. Pung - 411021 LIMITED for the amounts and interests thereon mentioned against each account herein below:
PLACE : - GURGRON DATE:- 2T.03.2026 AUTHORIZED DFFICE, PNE HOUSING FINANCE LTD, '

The attention of the borrowers detailed hereunder is invited to the provisions of subsection (8) of the section 13 of the Act, in

Email: ipaiayabadi@outiook com

respect of the time available, to redeem the secured assets.

Yy b . IBead OF 9" Elsar Aeirksh Bhawan 53 K G Maro New Delhl- 50001, Pl - B19-7HI2T1. THET{TY STHEL e i I Telephone no.: +31 233006517 .
(&) pnb Housing Regd 0f: 3 Floar Anirksh Bhawin, 22 K. 5. Marg, H'- D10, Ph: I -EST, ERGHT2 ETISHA Wi, v f'“"-J-- g .£0 mgﬂ_tmmn Na: Sr.[Name of thd ~ Name of the Name of the Borrower/ Date of Date of |[Amount Outstanding
™ Branch Office - infer-ala at H':l5| MORADASAD DCH Bulding in for of Dheram Hanta Dedv Road rba:l e E I IBRIIPA-001IP-P-023283021- 2022113721 No. Branch Account Guarantor Demand Svmbo"c as on the date of
POSSESSION NOTICE For immoveable property as per Rule8(1) and Appendix-1V ' ferTariis (Owner of the Property) Notice | Possession| Demand Notice
Vihereas he undersigned beng the Authorisad Officer of ihe PNB Housing Finance Lid, under the Securitisation and Reconstruction o ; i
Financial Assels & i compliance of Rile 81) of Enfcecement of Secursly:\otsroet Acl, 2002, il o exeroise o powers confarred under 8 EIEEEL.DE‘TIFI,T'IE FOR SUBMISSION 40412075 1 | Pusa Road C“I/Iljln’grlr\llameN Ms, Thr.ee N Products Pvt Ltd Through (08-01-2026| 23-03-2026| < 6,55,83,182/-
section 1312} read with Rule 3 of the Securily Interest (Enforcement] Rules 2002, issued demand notice’s on the date mentioned aganst each : S Inree It's Director (Borrower/Mortgager)
account calling upon the respective bormawers ba repay the amount as mentioned agaans! each account within B0 days fram tha date of natice(s)/ ] : s , _ _— Products Pvt Ltd Mr. Manminder Singh Narang S/o
data of receipt of the said nolice’s. The borawer's having failed o repay the amaunt, nofice is hareby given bo the borrowen!s and the pubéic in Notice is hereby given th?t Domina’s Pizza Private Limited has Account Number - | . Harbans Singh Narang (Guarantor)
ganeral thal the undersigned has takan possession of the: propertylies described harein below in exarcisa powers conferred on him/har under commenced voluntary liguidation on 25th March 2026, 1386060000006097 Mrs. Anchal Narang W/o
?F.Ebﬂtg:rlﬂqelrfﬁr:jriﬂf‘lﬁEﬁ?ﬂ::iﬁtﬂi?ﬂgﬁglé ?:Ebfﬂﬁgsisnmﬁggﬁmﬂﬁml;i?ejtﬁ::r]n'lr*d any' dealing wilh tha propedy isswill The ETEHEHDM_EFS of DDI‘I‘I:iFIIE‘S Fiﬂﬂ Private Limited are .hE[Eb}I called Mr.Manminder Singh Narang (Guarantor)
he subiject b0 the charge of PNB Housing Financa Ltd., far the amount and interest thereon as per loan agreement. The borrowers' attention is upon to submit proof of their ciaims, on or before 24th April 2028, to the Mr. Kuwarinder Singh S/o
invited to provisions of Sub-section (B) of Section13 of the Act. in respect of time available, to redeam the secured assels. liquidator at the address mentioned againstitam 7. Mr. Manminder Singh Narang (Guarantor)
[Coan Account]  Name of Borrower] Eliﬂzl Amount as on date ﬂﬂfm Descripiion of the Propentyfiesmartgaged The financial creditors shall submit their proof of claims by electronic means | [Descripti ' isting of): 1
ACKH : E h r in Demand Mot : 4 _ o el i e escription of Property(ies) (all the part & parcel of the property consisting of): Property —1 All that part and parcel of the free
Hm;f Guarantoris)Legal Heirs | Notice [ Rs 14.59.650,33)- (Rupess ﬂ'%ﬂd ﬁ” o g?‘fg.ﬁq”;;"ﬂr?‘nf;ggj;; ey only. All ofher stakeholders may submitthe proof of claims in person, by post | |hold Commercial property industrial Plot No-301, area measuring 1000.00Sq Meeter, situated industrical area, Phase-2, Bhiwadi
{123/4485877 | Mohammad Hafesz Borrower)| 17th | Fourleen Lakhs Fﬂ;ﬁ' Nine —'3-'.|.I:I'rl'|'.Fk']EE| afrm' m;ﬁ'm T4 of Vil a'g = or by electronic means. District-Alwar Rajasthan Property Bounded by- East:Plot No-H-302 North:Road West: Plot No-H-44 South:Private Land
BO.: & Mohammad Zahir March | Thousand i?!"‘ Hundred Filty fpﬁﬁgﬁ Bhogpur, Mithonl Urf Shirkui Bhud Submission of false or misleading proof of claim shalt afiract penaliies. Description of Mortgaged Property —2 All that part and parcel of the free hold Commercial property Plot No-245, area measuring
Moridibad | fooBomowe}a Nasya | LS| Meahd ke oS {Dono lines ke beech), Tehsil And 269.00Sq Yard, Block No-T-5/265, in the layout plan of Mangolpuri industrical area, Phase-1 Delhi Property Bounded by- East:Plot
Parveen (Co-Borrower) Paiga Only) District Moradabad : : :
s _ - Date : 25" March 2026 No-246 North:Plot No-244 West: Road South: road Sd/-
HOURMRD/ | Mr.MWs, Wijay Babu (Borrower]| 17ih Rs. 287300322 23132026 (Residential House One Sioried, 3 . . .
0624/5025220| & Mr/Ms Naval Kishor | March | (Rupees Twenty-Eight Lakhs | (Physical) | Admeasuring Area 70.00 53 Mirs. Relaled Place; Pune Ajay Abad Date: 27-03-2026 (Authorized Officer)
B.O.: [Co-Borrower) & Mr/Ms, | 2025 | Seventy-Theee Thousand Gata No. 750. Situated At Majhola Line Place: Delhi (Utkarsh Small Finance Bank)
Moradabal | Reena Reena (Co-Borrower] Th’EEFf"'*-": "f'%i'l'r:'"T"W Paar, Ekta Colony, Behind The Mandi
& Hh'l'gi- E;W:L:ﬂ ';tlﬂi“ﬂ'l aisa Oy} Samili, District Moradabad U P 244001
o-Borr
HOWRMRDS MrMs. Mohd Irshad 16th | Rs.9,85824.02 (Rupess Mine| 2032026 |Gats Mo 32 \Mage Fardgur, Hamirpur HBI‘ BAHK I'I M IT En E-AUCTION SALE NOTICE
1223/1193975 {Borrower) & Sep | Lakhs Ninefy-Five Thousand | {Physical) | Pargamna, Tehsit And District, Moradabad, RBLEANK Registered Office: ist Lane, Shahupuri, Kolhapur-416001, (UNDER SARFAESI ACT, 2002)
m?;gil::m 1 Mr./Ms. Rubeana Irshad | 2025 E@H'#ffgﬂ i-;-;ﬁlf:!‘l?_;uur ‘_'ﬂ-'ﬂ?ﬂﬂ?ﬂﬂﬂ- Moradabad, Liier Pradesh, apno ka bank Regional Office : 15t Floor, Building Mo.1, Okhla Industrizl Estate. Phase-3. New Delhl-110020

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSET CHARGED TO THE BANK UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002 ("SARFAESI ACT) READ'WITH RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 ("RULES™)
Notice is hareby given to the public in ganeral and in particular to the Borower/Co-Borrowar's/(Guarantor's (including the Legal Haeirs, in case of death of any of the Borrower/Co-borrowerGuaramor (5]} that the below
described immovable properties morigaged charged |collectively referred as “Property'') to RBL Bank Lid. (“Secured Creditor/Bank"), the possassion of which has been taken by the Authorised Officer of the Bank
under saction 13{4) of the SARFAESI| Act read with the Rules, as detailed hereunder, will be sold on “As Is where is", “As 5 whal Is", “Whatever thera is" and “Without Recourse Basis”, for recaovery of the Bank's
outstanding dues plus interest as detailed hereunder under Bules B and 9 of the Rules by imvting bids as per below a-auction schadule:;

Brief Description of Parties, Outstanding dues and Property

Date - 27102026 | Place: Moradabad, Uttar Pradesh

MNAJIBABAD Branch

Sdi- Authorized Officer, PNB Housbig Finance Limited
NH-74, Moradabad Road,

INDIAN OVERSEAS BANK  iré poncease

POSSESSION NOTICE (For Immovable property) (Rule 8(1))

Wheareas b undersignied being the Autharisad Officer of lhe ndian Overseas Bank undar the Securibisalon and Reconsbruchon

of Financlal Asssts and Enforcement of Security InferestAct, 2002 and m exercise of powers conferred under section 13(12) read
with nide 3 of the Security Interest (Enforcerment) Rules; 2002 issued a demand notice dated as mentionad balow. calling upon the ;:E:; ?;EE: Reserve Price Datal Time unzln[::;m Mame of Authorised
Barrovaer | Martgagord Guarantar o repay the amount mantionsd in b nabce wilh Turther mlerest at confractual rates and rests, g MName of the Borrower & B e EMD Bids al Officer/
charges etc lill date of realization within 60 days from the date of receipt of the said notices. No. Guarantor {5} Details of F‘fﬂpﬂrﬂr Date of Demand & of ot Phone No.J/
The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the : Possession Naotice Bid Increase E-Auction with Email id
underskgned |'||.:|$ takan possessian of the progery describsd hersin below In E:-’ﬁ-rnlﬁ;e af powers conferred an him'her under under SARFAESI Act Amount documents
section 1344 pal the sald Act reasd wilh rude 5al the sald rubes on this Eﬂ"ﬂay’-ﬂ[lﬂ.ﬂ.ECH of the year 2026, ; ;
The Borrower in paricular and the public in general are hereby cautioned not io deal with the property and any dealings with the 1.| Mr. Roshan Kumar Upadhyay S/o Despan MNarayan |Flat bearing MNo. E-| Rs.13,00,810.96 Reserve Price: Authonsed Officer:
properly will be subjedct o the charge.of the Indian D'mrwusrﬂ'r:lr'lh far .?n amauri menboned in the: nobice with inlerest Iiw[je:un 31[ Upadhyay B-69/A. Third Floor, Sangam Park, Khora, | 10/05-C, EW.S (F/S), | (Rupees Thifeen Rs.9,12,000/- Mrs. Monica
comractual rates and rests as agreed, and other charges. from the aforesaid dste mentioned i the demand notice il date o P - hy .
payment less repaymeants, ifany, made after issuance of Demand Matica. The duss payaible as on the date of {aking possession as Vasundra, Ghaziabad, Uttar E'Ed&gh -201012. Also at: Mr. ;hlrld HFI:T{:-F. E;l.l'n"r:chli;’r Huh;te; Ed_leﬂnrand TLF;:J,JF;E?;:SESHL&EBTM G{;ﬂ:::;'
rranticned 15 payakshe wiih furhes inlerest ol canbrachual rates and rests, charges el U date of payrment Roshan Kumar Uﬂﬂdhf&j" Sic Deepak NEI'EI':,'EF'I Upadh',-ay o0 Ignis, et i - J , -
The Bofrawer's and Morbgagor's attention i invited to provisions of Sub-section (8) of the saction 12 of the Act | in respect oftime Cio Mis King Security Pvt. Ltd. CBSE Board Building, ITO Packet E, Madhuban| Faisa Ninety Six EMD Amount: On 9910570226
al i i 5 it £ ’ - i & or X .
;ra ;I:Ha io H!'n;m. 1a ru-:b:-;lllm thie secured assets - ; . f . Man Power, 425, Near Shiksha Sadan, 14 Bose Avenue, Bjrlpl:_ll:lham. Schame, DE-DCIITIEBHE%EEESEDQHEMS[ Rs.91,200/- 26.04.2026| Before MUEEET#JE-E
| Name of Borrower| Mortgagor Descrigtion of Progerty ate of ate of mount S per Delhi - 110002 Also At: Mr. Roshan Kumar Upadhyaya Sfo | DiStrict Ghaziabad, Area (Rupees Ninaty One s st B
(No, & Guarantor with Address Demand Notice  |Possession| Possession Notice Deepak Marayan Upadhyay E.W.S, Flat No. E-10/5-C, Grd Admeasuring 29.70 Sq| Demand Notice | Thousand Twa Hundrad A ' “i' '
1.|Salman Ahmad Sfo Shamim|1. Commercial building/ shop| 09.09.2025 |(23.03.2026 Rs. Rlcor. kiidhiban Basiiohan, CRastabad Utsr Bridech - mts. Boundaries of the | Dated 09-01-2026 Only) : 1 Arpan Vohra
Ahmad Rio Mohallajconsiructed on land measuring| Amount as per 5,10,038.33 i P i s . property are as under: : 04:00 PM. Cantact:
Muglushah Tehsil Najibabad|38 80 sq meter situated at Palomal| Demand Natice + further int, & 201002 Eact: Road & Mis. Date of Physical | Bid Increase Amount: 9015369690
District: Bijnore U.P. PIN[Colony, Mohalla Munirgani,| Rs, 5,02,022.33 other charges 2. | Mrs. Madhuri Kumari W/o Roshan Kumar Upadhyay |\west: Flat No. 6-C Possession Rs.50,000/ Email:
246763, Shamim Ahmad Sio E?J'mba':’ Par H‘JDE:E'E'ETM':E Dlﬂ' + further Int. & B-89/A, Third Floor, Sangam Park, Khora, Vasundra, | North: Flat No. B-C 17-03-2026 {Rupees Fifty Thousand Arpan, Vohra
Late Shaflg Ahmad[BijnorownedbyMr, ShamimAhmad,| other charges iy ' ' 4 ' ! g Onky)
(Guarantor & thurlgaﬂar}. bounded by as per sale deed: East| as on 08.09.2025 Ghaziabad, Uttar Pradesh - 201012 South: Flat No. 4-C i SRR

Rio: Mohalla Muglushah|®vaziofIrshad Ahmad, West: Raasta
Tehsil Majibabad District:|10' Wide, North: Raasta Khaam 107
Bijnore U.P, PIN 246763 wide, Soulh: House of Sml Babbo

Mohd Aslam 5'o Shamim

Ahmad [Guarantor &
Mortgagor), R/a Mohalla

2. Residantial Land and Buiding,
area ol land measuring 409 68 54
4 7 meter sifuated at Village
Mugiushah Tehsil Najibabad Gadmalpur, Pargana & Tehsil

District: Bijmore WP PIN|, ... . Tt
246763, Saishta Parveen Wio rﬂ? 'bg{; ﬁasliﬂﬁ a%._:"‘g:;"g;i%ﬁﬁ

Shamim Ahmad (Guarantoranmad g Mohd. Aslam Sio Shamim
& Mortgagor) Rio Mohallaianmay pounded by as per sale
Muglushah Tehsil Najlbabad| .. qated 04 02 7009 East Raasta

District: Bijnore U.P. PIN|knam 15 Wide, West: Arazi Natthu
246763, Shabnam Parveen|singh Norh: Arazi Begra Singh

WIIU Aﬁq Ahmad {E'll.lill'ﬂ.rll:ur Snuth:ﬁ'razl; unkmlﬁln
& Mortgagor), Rfo Mohalla
Muglushah Tehsil Najibabad|3, Residental
District: Bijnore U.P. PIN
246763

fang  measuring
33553 5g. meter at Village:;
Garmalpur, Pargana & Tahsil
Majibabad Disirict; Bijnor owned by
amt, Saishta Parveen Wio Shamim
Ahmad & SmL Shabram Parvoen
Wio Ateeq Ahmad, boundad by as
per sale desd daled 12-12-2013
East Araz Kalwa, West Raasia
KhamiD' wide, Morth: Arazi
shabana, South: Arazi Maohd Anwar

Data: 25.03.2026

Authorised Officer

Terms and Conditions:

Contact: 9015369698 emall: Arpan.Vohrali@rblbank.com)
final and binding.

duesalc, overand above the purchase consideration,

Date: 27.03.2026
Place: Ghaziabad, Uttar Pradesh

(1) The E-Aucton Sake will be online through e-auction portal. The interastad bidders are advised (o go thraugh the delailed terms and conditions of auction availabée on the website of hitps: 'www.bankeauctions.com &
https:/‘www.rblbank.com/ pdf-pages/news hafore submifting their bids and taking partin e-auction,

{2) Itshal bethe responsibility of the bidders toinspect and satisfy themseives about the Property and specification before submitting the bid

(3) The Interasted bidders shall submit thair detalls and documents through Web Portal: hitps:'www.bankeauctions.com (the user ID & Password can be obtained free of cost by registering name with
hitps:/'www.bankeauctions.com) through Login |ID & Password. The amount shall be payable through NEFT! RTGS in the following Account of RBL BANK Ltd- Auction Proceeds Collection GL, Account No
25990010001399498 (| F5C Code RATNODDD100) OR thru Demand Draft bafore 04:00 PM on or before 27-04-2026.

{4) Interested bidders may aval support’ onling fraining on E-Auction from M's. C1 India Pvit Lid Contact No: 7291981124/25/26. Contact Person Mr. Bhavik Pandya Mob No. 8866682937, e-mail-id:
gujarat@cindia.com and foe any guery in relation to Property, they may contact Mrs. Monica Gupta, Authorised Officer (Mob. No. 9910570226, email: monica.Gupta@rblbank.com) and Arpan Vohra

{5) The Authonsed Oficer of the Bank reserves the righ! 1o accspt or reject any or all bids, &/ or o postpone/cancal the auction at any time withoul assigning any reason whalsosver and his dacision in this regasd shall be
(6) The successiul bidder should bear the charesfee payable for comveyance viz. stamp duty, regisiration charges efe., as per applicabie law and shall also pay other known/unknown stalutory’govt.dabour duesfaxes

{T) The successh bidder shall deposit 25% of the bid amount after adjusting the EMD already daposited within next day of acceptance of the bid price by the Authorised Officer and the balance 75% of the bid price on or
before 30th day of tha sale or within such extended period as agreed upon inwriting by and solely at the discrefion of the Authonised Officer. In case of failure to deposst 25% of the bid amount ! 75% balance amount
within the prescribed period mentioned abave, the entire amount deposited (including EMD) shall be forfetted by the Authorised Officer without any notice and the property shall forthvwith be soid again. The Authorised
Officer resenves the right 1o accept or reject any'or all the bids or o adjourn, postpone or cance! the auction sale without assigning any reason thereaf.

STATUTORY 30 DAYS SALE NOTICE UNDER THE SARFAESI ACT

The Borrower/Co-Borrower's/Guarantor's (including the Legal Heirs, in case of death of any of the Borrower/Co-borrower Guaranior (s))are heseby nofified to pay the aforementioned sum along with further interest
iheraon plus penal and other interest and amounts as per the Transaction Documents before the date of E-Aucton faling which, the Property will be auctionsad’ sold to recower the outstanding dues

Sd/-
Authorised Dificer
REL Bank Lid.

epaper.financiaiexpress-.ann‘. &

New Delhi
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THIS IS APUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED (“BSE”) AND NATIONAL STOCK EXCHANGE OF INDIALIMITED (“NSE”, AND TOGETHER WITH BSE, THE “STOCK EXCHANGES”) IN COMPLIANCE WITH
CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS”).

PUBLIC ANNOUNCEMENT

BHARAT PET
BHARAT PET LIMITED

Our Company was incorporated as “Bharat PET Limited”, as a public limited company under the Companies Act, 1956, pursuant to a certificate of incorporation dated January 23, 1998 and commenced operations pursuant to a certificate
for commencement of business dated February 20, 1998, each issued by the Registrar of Companies, National Capital Territory of Delhi & Haryana at New Delhi. For details of changes in the name and registered office of our Company, see
‘History and Certain Corporate Matters — Brief history of our Company” on page 346 of the draft red herring prospectus dated March 25, 2026 (“DRHP”).
Corporate Identification Number: U25209DL1998PLC091888
Registered and Corporate Office: Plot No. I-12, Second Floor, DSIDC Industrial Complex, Rohtak Road Nangloi, New Delhi- 110041
Contact Person: Surjit Singh, Company Secretary and Compliance Officer | Telephone: 011 4700 3321 | E-mail: cs@bpl.net.in | Website: www.bpl.net.in

OUR PROMOTERS: DEEPAK GUPTA, ANKUR GUPTA AND RAHUL GUPTA

INITIAL PUBLIC OFFER OF UP TO [e] EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH (“EQUITY SHARES”) OF BHARAT PET LIMITED (“COMPANY” OR “ISSUER”) FOR CASH AT A PRICE OF [e] PER EQUITY SHARE
(INCLUDING A SHARE PREMIUM OF [e] PER EQUITY SHARE) (“OFFER PRICE”) AGGREGATING UP TO ¥ 7,600.00 MILLION (“OFFER”) COMPRISING A FRESH ISSUE OF UP TO [e] EQUITY SHARES OF FACE VALUE OF ¥ 10
EACH AGGREGATING UP TO ¥ 1,200.00 MILLION BY OUR COMPANY (“FRESH ISSUE”) AND AN OFFER FOR SALE OF UP TO [e] EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH (“OFFERED SHARES”) AGGREGATING UP
TO ¥ 6,400.00 MILLION (“OFFER FOR SALE”) COMPRISING UP TO [e¢] EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH AGGREGATING UP TO ¥ 740.00 MILLION BY DEEPAK GUPTA, UP TO [e] EQUITY SHARES OF FACE
VALUE OF % 10 EACH AGGREGATING UP TO % 840.00 MILLION BY ANKUR GUPTA, UP TO [¢] EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH AGGREGATING UP TO < 840.00 MILLION BY RAHUL GUPTA (COLLECTIVELY,
THE “PROMOTER SELLING SHAREHOLDERS”), UP TO [e] EQUITY SHARES OF FACE VALUE OF % 10 EACH AGGREGATING UP TO ¥ 1,690.00 MILLION BY SONU GUPTA, UP TO [¢] EQUITY SHARES OF FACE VALUE OF % 10
EACH AGGREGATING UP TO X 765.00 MILLION BY STUTI GUPTA, UP TO [e] EQUITY SHARES OF FACE VALUE OF X 10 EACH AGGREGATING UP TO % 765.00 MILLION BY RUCHI GUPTA, UP TO [¢] EQUITY SHARES OF FACE
VALUE OF % 10 EACH AGGREGATING UP TO X 640.00 MILLION BY MITALI GUPTA AND UP TO [e] EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH AGGREGATING UP TO ¥ 120.00 MILLION BY SANTOSH DEVI GUPTA (THE
“PROMOTER GROUP SELLING SHAREHOLDERS” AND TOGETHER WITH THE PROMOTER SELLING SHAREHOLDERS, THE “SELLING SHAREHOLDERS” AND SUCH EQUITY SHARES, “THE OFFERED SHARES”). THE OFFER
SHALL CONSTITUTE [¢]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BRLMs, MAY CONSIDER ISSUE OF SPECIFIED SECURITIES, AS MAY BE PERMITTED UNDER THE APPLICABLE LAW, AGGREGATING UP TO X 240.00 MILLION, AT ITS DISCRETION,
PRIOR TO FILING OF THE RHP WITH THE ROC. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMs. IF THE PRE-IPOPLACEMENT
IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19(2)(B) OF THE SCRR. THE PRE-IPO PLACEMENT,
IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO
PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND
WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERSTO THE PRE-IPO PLACEMENT (IF
UNDERTAKEN) SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RHP AND PROSPECTUS.

THE FACE VALUE OF EQUITY SHARES IS ¥ 10 EACH. THE OFFER PRICE IS [e] TIMES THE FACE VALUE OF EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY, IN
CONSULTATION WITH THE BRLMs, AND WILL BE ADVERTISED IN ALL EDITIONS OF [e] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL EDITIONS OF [e] (A WIDELY CIRCULATED HINDI
NATIONAL DAILY NEWSPAPER, HINDI ALSO BEING THE REGIONAL LANGUAGE OF NEW DELHI, WHERE OUR REGISTERED AND CORPORATE OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/
OFFER OPENING DATE AND SUCH ADVERTISEMENT SHALL BE MADE AVAILABLE TO STOCK EXCHANGES FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES, IN ACCORDANCE WITH THE SEBI ICDR
REGULATIONS.

In case of any revision in the Price Band, the Bid/ Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to the Bid/ Offer Period not exceeding 10 Working Days. In cases of
force majeure, banking strike or similar unforeseen circumstances, our Company may, in consultation with the BRLMs, for reasons to be recorded in writing, extend the Bid/ Offer Period for a minimum of one Working Day, subject to the Bid/
Offer Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/ Offer Period, if applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing a press release, and also by indicating
the change on the respective website of the BRLMs and at the terminals of the Members of the Syndicate and by intimation to Self-Certified Syndicate Banks (“SCSBs”), the Designated Intermediaries and the Sponsor Bank(s), as applicable.

The Offer is being made in terms of Rule 19(2)(b) of the SCRR, read with Regulation 31 of the SEBI ICDR Regulations. The Offer is being made in accordance with Regulation 6(1) of the SEBI ICDR Regulations, through the Book Building
Process wherein not more than 50% of the Offer shall be available for allocation on a proportionate basis to QIBs (such portion referred to as “QIB Portion”), provided that our Company, in consultation with the BRLM, may allocate up to 60%
of the QIB Portion to Anchor Investors on a discretionary basis in accordance with the SEBI ICDR Regulations (“Anchor Investor Portion”), of which 40% shall be reserved in the manner that (i) 33.33% shall be reserved for domestic Mutual
Funds and (ii) 6.67% shall be reserved for Life Insurance Companies and Pension Funds, any under-subscription in the portion reserved for Life Insurance Companies and Pension Funds will be allocated to domestic Mutual Funds, subject to
valid Bids being received from domestic Mutual Funds, Life Insurance Companies and Pension Funds at or above the price at which allocation is made to Anchor Investors (‘“Anchor Investor Allocation Price”), in accordance with the SEBI
ICDR Regulations. In the event of under-subscription or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the QIB Portion other than the Anchor Investor Portion (the “Net QIB Portion”). Further, 5%
of the Net QIB Portion shall be available for allocation on a proportionate basis to Mutual Funds only, and the remainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all QIB Bidders (other than Anchor
Investors), including Mutual Funds, subject to valid Bids being received at or above the Offer Price. However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation
in the Mutual Fund Portion will be added to the remaining Net QIB Portion for proportionate allocation to all QIBs. Further, not less than 15% of the Offer shall be available for allocation on a proportionate basis to Non-Institutional Investors out
of which (a) one-third of such portion shall be reserved for applicants with application size of more than ¥ 0.20 million and up to ¥ 1.00 million; and (b) two-third of such portion shall be reserved for applicants with application size of more than
T 1.00 million, provided that the unsubscribed portion in either of such sub-categories may be allocated to applicants in the other sub-category of Nlls and not less than 35% of the Offer shall be available for allocation to Rlls in accordance
with the SEBI ICDR Regulations, subject to valid Bids being received at or above the Offer Price. All potential Bidders (except Anchor Investors) are required to mandatorily use the Application Supported by Blocked Amount (‘ASBA”) process
providing details of their respective ASBA accounts, and UPI ID in case of UPI Bidders, if applicable, in which the corresponding Bid Amounts will be blocked by the SCSBs or by the Sponsor Bank(s) under the UPI Mechanism, as applicable,
to the extent of the respective Bid Amounts. Anchor Investors are not permitted to participate in the Offer through the ASBA process. For further details, see “Offer Procedure” beginning on page 574 of the DRHP.

This public announcement is being made in compliance with the provisions of Regulation 26(2) of the SEBI ICDR Regulations to inform the public that our Company is proposing, subject to applicable statutory and regulatory requirements, receipt
of requisite approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares pursuant to the Offer and has filed the DRHP dated March 25, 2026 with the SEBI and the Stock Exchanges. Pursuant to
Regulation 26(1) of the SEBIICDR Regulations, the DRHP filed with SEBI has been made available to the public for comments, if any, for a period of at least 21 days from the date of publication of public announcement hosting it along with the Draft
Abridged Prospectus on the website of the Company at www.bpl.net.in, website of the SEBI at www.sebi.gov.in, websites of the Stock Exchangesi.e., BSE and NSE at www.bseindia.com and www.nseindia.com, respectively and the websites of the
BRLMs, i.e., Equirus Capital Private Limited and Ambit Private Limited atwww.equirus.com and www.ambit.co, respectively. Our Company hereby invites the public to give comments on the DRHP filed with SEBI and the Stock Exchanges with respect
todisclosuresmadeinthe DRHP. The publicisrequestedtosendacopyoftheircommentsto SEBI, the Company Secretary and Compliance Officerofour Companyand/orthe BRLMs attheirrespective addresses mentionedbelowinrelationtothe Offer.
Allcomments mustbe received by SEBland/orour Company and/orthe Company Secretary and Compliance Officer of our Company and/orthe BRLMs inrelation to the offer at their respective addresses mentioned below on or before 5.00 p.m. on the
21 day from the date of publication of this public announcement.

Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the Offer unless they can afford to take the risk of losing their entire investment. Investors are advised to read the risk factors
carefully before taking an investment decision in the Offer. For taking an investment decision, investors must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares in the Offer have not been
recommended or approved by the SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the DRHP. Specific attention of the investors is invited to “Risk Factors” beginning on page 23 of the DRHP.

Any decision to invest in the Equity Shares described in the DRHP may only be taken after the Red Herring Prospectus (“RHP”) has been filed with the RoC and must be made solely on the basis of such RHP as there may be material changes
in the RHP from the DRHP. The Equity Shares, when offered through the RHP, are proposed to be listed on the mainboard of BSE and NSE.

For details of the share capital, capital structure of our Company, the names of the signatories to the Memorandum of Association and the number of shares of our Company subscribed by them, please see the section “Capital Structure” on
page 120 of the DRHP. The liability of members of our Company is limited. For details of the main objects of our Company as contained in the Memorandum of Association, please see the section “History and Certain Corporate Matters” on
page 346 of the DRHP.

(Please scan this QR
Code to view the DRHP
and the Draft Abridged

Prospectus)
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Equirus Capital Private Limited ! Ambit Private Limited KFin Technologies Limited

Unit No. 2601B, 26" Floor, A Wing, Marathon Futurex,
Mafatlal Mills Compound, Lower Parel, Mumbai 400 013,
Maharashtra, India

Tel: +91 22 4332 0734

E-mail: bharatpet.ipo@equirus.com

Website: www.equirus.com

Investor Grievance ID: investorsgrievance@equirus.com
Contact person: Mrunal Jadhav/Rahul Wadekar

SEBI Registration Number: INM000011286

Ambit House, 449, Senapati Bapat Marg,

Lower Parel, Mumbai 400 013,

Maharashtra, India

Tel: + 91 22 6623 3030

E-mail: bharatpet.ipo@ambit.co

Website: www.ambit.co

Investor Grievance ID: customerservicemb@ambit.co
Contact Person: Bhavya Jalan/Janit Sethi

SEBI Registration Number: INM000010585

Selenium Building, Tower-B, Plot No 31 & 32,
Financial District, Nanakramguda, Serilingampally,
Hyderabad — 500 032, Telangana, India

Tel: + 91 40 6716 2222/1800 309 4001

E-mail: bharatpet.ipo@kfintech.com

Website: www.kfintech.com

Investor Grievance ID: einward.ris@kfintech.com
Contact person: M. Murali Krishna

SEBI registration no.: INR000000221

COMPANY SECRETARY AND COMPLIANCE OFFICER

Contact Person: Surjit Singh, Company Secretary and Compliance Officer | Telephone: 011 4700 3321 | E-mail: cs@bpl.net.in | Website: www.bpl.net.in

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP.
For Bharat PET Limited
On behalf of the Board of Directors
Sd/-
Surjit Singh
Company Secretary and Compliance Officer

Place: New Delhi
Date: March 26, 2026

Bharat PET Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public issuance of its Equity Shares and has filed the DRHP dated
March 25,2026 with SEBI and the Stock Exchanges. DRHP and DraftAbridged Prospectus is available on the website ofthe Company atwww.bpl.net.in, SEBl atwww.sebi.gov.in, as wellas on the websites ofthe BRLMs, i.e., Equirus Capital Private Limited and
Ambit Private Limited at www.equirus.com and www.ambit.co, respectively and the websites of National Stock Exchange of India Limited and BSE Limited at www.nseindia.com and www.bseindia.com, respectively. Potential investors should note
that investment in equity shares involves a high degree of risk and for details relating to such risks, please see the section entitled “Risk Factors” on page 23 of the DRHP and the details set out in the RHP, when filed. Potential investors should
not rely on the DRHP for making any investment decision.

This announcement is not an offer of securities for sale in the United States or elsewhere. This announcement has been prepared for publication in India only and is not for publication or distribution, directly or indirectly, in or into the United States. The
Equity Shares offered in the Offer have not been and will not be registered under the U.S Securities Act of 1933 or any state securities laws in the United States, and may not be offered or sold within the United States, except pursuant to an exemption
from, or in a transaction not subject to, the registration requirements of the U.S Securities Act of 1933 and applicable state securities laws in the United States. Accordingly, the Equity Shares are being offered and sold outside the United States in

“offshore transactions” in compliance with Regulation S and the applicable laws of the jurisdiction where those offers and sales are made.
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